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YR f¥erd 9 / Reserve Bank of India
el faumT / Estate Department
Y8I¢ / Chandigarh

Quotation Notice

Conducting Energy Audit of the Bank’s Office Building in Chandigarh

Reserve Bank of India, Chandigarh invites sealed quotations for the captioned work from
eligible firms. All interested firms may submit their sealed quotes within schedule date
and time tabulated below. All interested firms may go through terms and conditions and
other specifications in the tender document before submitting their quotes.

Name of Work

Conducting Energy Audit of Office Building at Sector
17A at Reserve Bank of India, Chandigarh

Mode of Tender/ quotation

Two Part- Offline

Estimated Cost of the Work

¥1,00,000/- inclusive of GST

Earnest Money Deposit

Rs. 2,000/- (Rupees Two Thousand only)

by NEFT to

Beneficiary Name: RBI Chandigarh

Beneficiary A/c No: 186003001

IFSC: RBISOCGPAO1 (5th and 10th being zero)
Note: Kindly mention your name/ company name
in the NEFT Transaction remarks.

However, all MSEs (Micro and Small Enterprises)
having Udyam Registration Number (Udyog Aadhar
Memorandum Number) participating in tendering
process are exempted from payment of Earnest
Money Deposit. No interest will be paid on EMD.
EMD of unsuccessful bidders will be returned after
award of work to the successful bidder and EMD of
successful bidder will be returned after completion of
work.

Date of availability of this
Notice/quotation document in
RBI website

July 29, 2025, 17:00 Hrs. onwards

Last date for submission of
EMD

August 18, 2025

Date of pre-bid meeting

August 08, 2025 at 11:00 Hrs.




Last date of submission of
sealed quotations

August 19, 2025 till 11:00 Hrs.

Date & time of opening of
sealed quotations (Part-1)

August 19, 2025 at 15:00 Hrs.

After review of the documents submitted in Part I, Part
Il will be opened only for those bidders who are found
acceptable after scrutiny of the documents uploaded
along with Part | which will be informed to the eligible
bidders separately through email.

Notice for
amendment/Corrigendum;
if any

Only on Bank’s website

Address of Communication

Regional Director,

Estate Department,

3" Floor, RBI Main Office Building,
Central Vista,

Sector-17A,
Chandigarh-160017

Validity of Proposal

90 days from the date of opening of tender

2. Interested firms can also obtain quotation document from Estate Department, RBI,
Chandigarh during working hours. For any clarifications, firms may contact Sh. Nishant
Pandey (Assistant Manager — Technical (Electrical)), Estate Department, RBI,

Chandigarh on +91-88665-03556.

3. Amendments / Corrigendum to the tender, if any, issued in future will only be notified
on the RBI Website and will not be published in the newspaper.

Regional Director

Reserve Bank of India, Chandigarh




YRA Rord 9@/ Reserve Bank of India
el fAUmT / Estate Department
YSITE / Chandigarh

HeTe UG % & Frafay Had St el adr WSie $1 8 Hfder

Tender for
Conducting Energy Audit of the Bank’s Office Building in Chandigarh

HIT -1/ Part -1

Name of the Bidder:

Address:

Start Date and time of Submission of
Bids

17:00 Hrs. on July 29, 2025, onwards

Last date for Depositing EMD

August 18, 2025

Due Date of Submission

August 19, 2025 till 11:00 Hrs.

Date and Time of opening of Tenders

August 19, 2025 at 15:00 Hrs.

Venue

Estate Department, 3™ floor, Main Office
Building, Reserve Bank of India, Central Vista,
Sector 17A, Chandigarh- 160017

This document is the property of Reserve Bank of India (RBI). It may not be copied, distributed, or recorded
on any medium, electronic, or otherwise, without the RBI's written permission thereof, except for the
purpose of responding to RBI for the said purpose. The use of the contents of this document, even by
the authorized personnel / agencies for any purpose other than the purpose specified herein, is strictly
prohibited, and shall amount to copyright violation and thus, shall be punishable under the Indian Law.
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= / DISCLAIMER

YR RoTd o, TreT faumT, FEie A S35 uell & S &1 gEYH & TSR o & o 78
T IR a1 3| Tafe YR Reid d A 59d fAfed STHeR) &1 daR 3 # 3fd Jraumt
TRl 8 3R 38 TH A €, 7 @ URA Rerd d 3R 7 8t 39 famdt oft onfyesor o waiftm
3R 9 8 I T SABIRGY, HHATRA!, Toic! a1 Gae®RI & J $is i 39 gwas & Ffgd
SHHR &1 guidT a1 Aeldhal & GaY § dls aRel a1 JHTSe T, dd a1 Higd UaH ol g

Reserve Bank of India, Estate Department, Chandigarh, has prepared this document to give
background information on the work to the interested parties. While Reserve Bank of India has
taken due care in the preparation of the information contained herein and believe it to be accurate,
neither Reserve Bank of India nor any of its authorities or agencies nor any of their respective
officers, employees, agents or advisors give any warranty or make any representations, express
or implied as to the completeness or accuracy of the information contained in this document or any
information which may be provided in association with it.

Y SIS BT TS JH0] SFBR UM B HI T8l & | I@P UTiedl ¥ 30+l Wd it Iuare
BT MUfed §1 39 3-Ffder & vdf B St W B Ugais IR B SATHAT § 3R 31
Fad @relt 3-Ffder gxarasl / ®Ef 7 Afed STHeR IR 4RIT Tt S a1fgu | afe Iarerarsit
SRT GRID I<H DT YA -Te! b oIl & df HRd1g Rord dob RgR =8 grm|

The information is not intended to be exhaustive. Interested parties are required to make their own
inquiries. Respondents to this tender are required to make their own inquiries and they should not
rely solely on the information contained in the blank tender documents / forms. The Reserve Bank
of India is not responsible if no due diligence is performed by the Respondents.

g TFHRI 39 YR W U Bt offcll ¢ b I8 YR Rerd o a1 sqop et off wrferesvon an
TSR a1 3% Hafd AGING], HHATRAY, Toie! 1 IAHRI IR SIHHR! Ta1 6|

The information is provided on the basis that it is non-binding on Reserve Bank of India or any of
its authorities or agencies or any of their respective officers, employees, agents or advisors.

R Rord o aRasHT & Ty M) 9g= a1 URaSHT & AT &) dgaq, 9 gy A
ufkafer T aiiuft & gga a1 Ar] EF arelt Uitk &) sgaq &1 SifieR gRed 3@ g1 T8
S Fad B ard [l 1 Tg & Y A WR SR A A A SADR I DI PR off
gREd TG 81 =l e B aTdl Afaad) a1 SeA1sif &1 farddt ft ThR &t anTd &1 ufagfd &1
YT g1 fhar SITa|

Reserve Bank of India reserves the right not to proceed with the Project or to change the
configuration of the Project, to alter the timetable reflected in this document or to change the
process or procedure to be applied. It also reserves the right to decline to discuss the matter further
with any party expressing interest. No reimbursement of cost of any type will be paid to persons or
entities expressing interest.
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YR f¥erd 9% / Reserve Bank of India
el faUmT / Estate Department
Y81 / Chandigarh

DI JaA1
TETe fRUd 9 & STad UG- Pt SHolt AW YIS B 8q Afdar
R ¥ord a6, e 2ivfferd orf & fore um dufal @ dase S mHid Har gl
it 33 HUHTl § SFRIY B b 3 i ft 78 SrgyfRd RN SR WHY T U Hietsi

TRATd URd B3 | HIIT DI UK B § Ugd ¢8X axaray # (Afy 3df, fafd=n 3k s
SHGRY B Sid A=y Y|

P BT A1 URAG Red §F, T8 & Adex 17 T IYd prafeag yad &1
SHoll T IRIeT AR g Hfaar

A/ I RIBT | &l UTT- 3HarRA

BT B SIHTT ARTd 1,00,000/- (S11.TH.21. Afga)

CRIIRYE] 32,000/~ RFUT &l B9IR HE)

U1 &1 - HRAE frerd s

IFSC Code: RBISOCGPAO1 (U=l 3R gHaf 3ich I B)
TTdT I=AT: 186003001

e HUAT TISUBE! Afe ol F S{UHT ATH/dH0H! &7 14
ford |

grane, fAfaer ufear & HFT a9 T I AEH! T M|
TeRUTSY (MSE) ! ST MR & YT ¥ ge 3| ST IRy
R Pis it 1o T8 fear sme|

AHA Sialerarsi o §arT IR Ihd Selierdr & S I
WM & d1¢ a9 PR I S TUT I%hd Siarcrdr 1 aaT
IR SR R B & §1G 10 B S|
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d% ®Efdd R YR | 29 J[aTs 2025 I ORI 05:00 To1 I
fold d% @I dedEe W
CARRIC I G I M O
JUdl B i

FET AR FH HA DI | 18 3R 2025
sifaw fafy
qiclt gd 9@ &1 fafd 08 37T 2025 B! Jaig 11:00 Tt
EREE PICIM S| B B | 19 3R 2025 PI Jdlg 11:00 Fol db
sifaw fafy
Jdideg PIcTE Wi P | 19 3R 2025 Bl 3ORTE 03:00 Fol
IRRG 3R JHT (HTT -1)

YT | B ST fobT 71T SEATdel 1 GHIET & &1 YR || dhad
35! AIdIaIarsd ol @i Sie, fSd Uit | & 91y oy feu
T GXATAST &1 Sifd & UHTd Wb U ST fSges! a1
U3 SICGIAT3] 1 SHd o ATEH I 3T 4 & S|
IR/ SUA G I, | ad 8P Pl aqdIse W

gfie DI &
T HRA g Ul &Y GRI,

guer faumT,

TRt HforE, YR Rofd oo, T Sriad ya,
Ted fawe,

JdeR-17T,

TSN1g-160017

TRATd P aedl fAfaar o &t fafy ¥ 90 feA

2. 3P Bl B IHT & SR AUaT [T, SRETSTS, TeiTe o ST Gxrael U &
Tardt 71 forddt oft wodtesur & fore, we ot A= urveg (Tere UeRiss - dAie! (agga),
TueT AT, 3IRE3TS, SNTE A +91-88665-03556 TR TUD B Jbal g |

3. yfasy & fAfaer § w18 o Tenem/Afaus, afe 1S 81, Had sRdlens dedrse R fgfid
frar STuT SR IHRR U7 § UhIRId 8! fear Sme|
a=tg e
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el fAUT T/ Estate Department
¥ / Chandigarh

Quotation Notice

Conducting Energy Audit of the Bank’s Office Building in Chandigarh

Reserve Bank of India, Chandigarh invites sealed quotations for the captioned work from
eligible firms. All interested firms may submit their sealed quotes within schedule date and
time tabulated below. All interested firms may go through terms and conditions and other
specifications in the tender document before submitting their quotes.

Name of Work

Conducting Energy Audit of Office Building at Sector
17A at Reserve Bank of India, Chandigarh

Mode of Tender/ quotation

Two Part- Offline

Estimated Cost of the Work

¥1,00,000/- inclusive of GST

Earnest Money Deposit

Rs. 2,000/- (Rupees Two Thousand only)

by NEFT to

Beneficiary Name: RBI Chandigarh

Beneficiary A/c No: 186003001

IFSC: RBISOCGPAO1 (5th and 10th being zero)
Note: Kindly mention your name/ company hame
in the NEFT Transaction remarks.

However, all MSEs (Micro and Small Enterprises)
having Udyam Registration Number (Udyog Aadhar
Memorandum Number) participating in tendering
process are exempted from payment of Earnest
Money Deposit. No interest will be paid on EMD.
EMD of unsuccessful bidders will be returned after
award of work to the successful bidder and EMD of
successful bidder will be returned after completion of
work.

Date of availability of this
Notice/quotation document in
RBI website

July 29, 2025, 17:00 Hrs. onwards

Last date for submission of
EMD

August 18, 2025
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Date of pre-bid meeting August 08, 2025 at 11:00 Hrs.
Last date of submission of | August 19, 2025 till 11:00 Hrs.
sealed quotations
Date & time of opening of | August 19, 2025 at 15:00 Hrs.
sealed quotations (Part-I)

After review of the documents submitted in Part I, Part
Il will be opened only for those bidders who are found
acceptable after scrutiny of the documents attached
along with Part | which will be informed to the eligible
bidders separately through email.

Notice for Only on Bank’s website
amendment/Corrigendum;

if any

Address of Communication Regional Director,

Estate Department,
3" Floor, RBI Main Office Building,
Central Vista,

Sector-17A,
Chandigarh-160017

Validity of Proposal 90 days from the date of opening of tender

2. Interested firms can also obtain quotation document from Estate Department, RBI,
Chandigarh during working hours. For any clarifications, firms may contact Sh. Nishant
Pandey (Assistant Manager — Technical (Electrical)), Estate Department, RBI, Chandigarh
on +91-88665-03556.

3. Amendments / Corrigendum to the tender, if any, issued in future will only be notified on
the RBI Website and will not be published in the newspaper.

Regional Director

Reserve Bank of India, Chandigarh
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@=-1/ Section-1 - fAIfA<T BT URSY / Form of Tender

R/ Place
faHie / Date
&A=& / The Regional Director
R Roid d% / Reserve Bank of India,
Iual faUFT/ Estate Department
T8¢ / Chandigarh- 160017

HgIed/ Dear Sir

399 39 Uyd Toq # Ry onf @ defa Rfdeer feorl ok amnsl &)
AT @ S e SR Iad oA H ARy o W T #R U9 AEdR aul
ffder & guifdd dx-ara diedt oféd SMeR! U X, H / 89 Ud@RI 3ad
I # Ay T1g & iR, I @1 T AEell & g # Sfcifed R)f W
fafder & R T R & siafiadl, IRt & Ry s, dfdeert & ame
3y U1 faRiy wdl | wdl wEmel B SgyEt Ud Wfdar @ wdl # fied wu A
fer Tu fafcerl, Srer oie SR aEmelf Bt SRl iR U forU Iucsy wREt Wi
Tt & Ay qur o Wt Al ¥ Ut wdl & S9R 9gl a% d an] g, 3ad
oA § fafféy orf & fFufed &7 &1 v T@ar §/ @d gl

We have carefully examined the specifications, designs and schedule of quantities
relating to the works specified in the memorandum hereinafter set out and have visited
and examined the site of the works specified in the said memorandum and having acquired
the requisite information relating thereto as affecting the Tender. We hereby offer to execute
the works specified in the said memorandum within the time specified in the said
memorandum at the rates mentioned in the attached Schedule of Quantities and in
accordance in all respects with specifications, designs and instructions in writing referred
to in articles of agreement, general instructions to the bidders and special conditions,
conditions hereinbefore referred to, specifications, data sheet and schedule of quantities
and with such materials as are provided for, by and in all other respects, in accordance
with such conditions so far as they may be applicable.
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Y4 / MEMORANDUM

IR P

Description of work

faazory

Jelie YT dF & ST Yad dI ol ol
Te &1 H

Energy Audit of the Bank’s Office Building in
Chandigarh

ST AT /Estimated

cost

Rs.1,00,000/- (Inclusive of GST)

Rs.1,00,000/- (ST Afgd)

AT ST AR (FTHSY)

/ Earnest money deposit

Rs.2,000/- Ud® ddlerdl gRT oA fdar ST g
gTeTioh, Ger SR TY ITH! (THIYS) DI ITH USIHRu]
THIOGA (SN YR 1) S 6 & e suaa!
IR T B A e d TR

Rs.2,000/- to be
bidder.

submitted by each

However, Micro and Small Enterprises (MSESs) are
exempted from submission of EMD amount subject to
submission of Udyam Registration certificate (Udyog
Aadhar Memorandum).

YT 1 et / o Tdl & WS 12 & SR
Terms of payment As per clause 12, Section IlI of Commercial
Conditions.

BT TR B BT JHY

[Time allowed for
completion of work

P MY WARI B P fAid Hegd fed I 6 I«Tg

6 weeks from tenth day of the date of work order.
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1.gA398 ot Tguad § @1 e Oien & i ¥ < & § & WeR A &
forT 9y @M SR JuaT Pt g8 3EfY 9% 3R BUR o9 fufad SRl wgdfd & s
gcIs o Jbal gl

We also agree that our Tender will remain valid for acceptance by the Bank for 90 days
from the date of opening of Part | of the Tender and this period of validity can be extended
for such period as may be mutually agreed between the Bank and us in writing. We also
agree to keep the earnest money valid during the entire period of validity of Tender.

2. fAfder WeR 81 R #/ 509 Jel Jau dfdq & Iad Al & Feud Td uayE
B R A SR B UIAH B & [T 1 A g x4 W Ifder & fafad o
Wiepfa gfed Iad @l # aftfd FamT S IR Jed fHT SF SR 3Ud IR,

TEAGRET a1 A BT 3@l B P o g §/8

Should this Tender be accepted, I/we hereby agree to abide by and fulfil all the terms and
Conditions of the Tender and in default thereof, to forfeit and pay to you or your
successors, or assignees or nominees such sums of money as are stipulated in the
conditions contained in the Tender together with the written acceptance of the Contract.

3. # /g7 98 §1d 994 & & 3y Uiy {1 is Rur gdme gaft a7 i oft fAfder & wWer
7 3RAIBR R BT HUBR A& B |

I/We understand that you reserve the right to accept or reject any or all the Tender either
in full or in part without assigning any reason therefor.

4. Ffder dade e & uxga &) 9t 31

The Tender is submitted in sealed envelope.

ay¥ 2025 & e & fe7 & gxaeRd/ Dated this
day of , 2025 -

Epane] & ﬁﬂ 3R ITDht AR ¥ / For and on behalf of M/s

(Tl gfed gXER (Signature with seal))
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-MH /Name

Uc-TH /Designation:

QYT /Place

QT /Date

I AR B UTaR AT TeT-f o] FHIOIG Ufa Tt &b ST =mfdu/Certified copy of the

Power of Attorney of the above signatory should be enclosed).

Treft /Witnesses

9, gdT 3R e afgd gxanery

Signature with name, address and date

T4, dT 3R feie Tfed g5er / Signature with Name, address and date
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WS-/ Section-1l - HIRATH BT Y=Y / Draft Articles of Agreement

(2100/- E’E’FU’?U?U?)/ (On Rs. 100/- stamp paper)
(FTT TH Fichiddl 6g) | (Only for successful bidder)

TG PR TY 2025 F ...oovvvverrene £31 A d 31 U& ug & dR W URG Rerd d,
IENTG (S 39 91 “d&” HgT T 5) 3R guR Uaf (e 39% a1
“Tfaererdl w81 a1 §) & g fAwfed fasar man

ARTICLES OF AGREEMENT made the day of 2025
between the Reserve Bank of India, Chandigarh (hereafter called “The Bank”) of the one
part and M/s (thereinafter called “the

Contractor”) of the other part.

a9 ‘TeITe UG F & HrAiad YaT Bl Holt A€l T BT B BT 3G §
3R fafAder dur P 8 o fu 91 a1 w1af &1 Ieoid B

3R Tafe Jad fafdr, Amnat @ S IR 3% GRT 3Ydl U&dR] B 3R I gweR g
TR |

WHEREAS the Bank is desirous of getting the work ‘Energy Audit of the Bank’s Office
Building in Chandigarh’ and has caused specifications describing the works to be done.

AND WHEREAS the said specifications, the Schedule of Quantities have been signed by
or on behalf of the parties hereto.

3R Safer dicliedl 30 Fuffvd @t 72 26l oik dfaer &) fagy wrdf ok amn e |
Ifcarad ot 73 d! 9UT gYT WA T 3ifdH 9 J 1 &R gRT gqd Jfdal &1 2l
(S8 IHIId: 39 91 “HiUd T Hel 1 8) & FAfed 2l & 31eh d& Pt Saa 3den iR
13rar Hid fafdw o Ifcafad ord SR AmE-sraEh & wnfie o &) fwfea &1 '
TeHd ¢ o 98 I | ag o1 113 AR & AR YT I 3¢ 37 811 arelt AR & 3R
fRuiia o= (PR 39 a1g ‘S iAd Tfder AR we1 a1 §) W S|

AND WHEREAS the Contractor has agreed to execute upon the subject to the Conditions
set forth herein and to the Conditions set forth in the Special Conditions and in the
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Schedule of Quantities and Conditions of Contract (all of which are collectively hereinafter
referred to as “the said Conditions”) the works shown upon the said drawings and/or
described in the said specification and included in the Schedule of Quantities at the
respective rates therein set forth amounting to the sum as therein arrived at or such other
sum as shall become payable there-under (hereinafter referred to as ‘the said Contract
Amount’)

3(d: 3d I oad Faffed U A FIR frar Sran g -
NOW IT IS HEREBY AGREED AS FOLLOWS:

1. 357 g4t § Ry eaftdl § ok yumeh ¥ 3T 3P & AR & 98 dhER I
Al R aUT 3% 3T iR Iad Raql # <fig qur Iod fafdwi wd ufwmn #t
T W Ifafea i e Funfed s 8k o ¥l

In considerations of the said Contract Amount to be paid at the times and in the manner
set forth in the said Conditions, the Contractors shall upon and subject to the said
Conditions execute and complete the work as described in the said Specifications and the
Schedule of Quantities.

2.1 faiear Sictioral o FRuffea waf & Ry T ok &% I g dfaer Al sruar TG
31 MR DT YT DT

The Employer shall pay the Contractor, the said Contract Amount or such other sum as
shall become payable, at the times and in the manner specified in the said Conditions.

2.2 ®1, 3aY @) FuiRa 3rafdr & IRM, Toe Igw & Y far S R afe Iber
Ay oafy & idk &1 R A # fawd 3ga1 &, df 98 IRTHIUA &SI &1 YTaH 6 &
fore ITRerl g | g guii & avgelt Fafed S @t IR ®1 0.25% Ui Iwig @n
ITP HIT) BT T SHfman Wigd Hfaer R &7 10% g1 3R FltadT SdhaR &I < fodt
ff ¢ QT THUH BT Beld! HR Ghdl g

The work shall, throughout the stipulated period of the contract, be preceded with all the
diligence and if the contractor fails to complete the work within the specified period, he
shall be liable to pay liquidated damages. The recovery of Liquidated Damages shall be
0.25% of the cost of work executed per week (or part thereof) and subject to a maximum
10% of the accepted tender amount and the Employer may deduct such damages from
any money due to the Contractor.

2.3 3ad Al 3R TP 1Y I TR BT 396 1Y UgT WY 3R I8 59 HRR BT Th
T O ST GUT UeiehRY &1 Iad ! T UTer HRAT 81T 3R Iad Tl & SR HHT:
3(0H-3704 e BT IR i d A1 g |
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I AGHTT, PRIR 3R 3T Ifefad SxdTae! 39 HIR &b YR B

The said conditions and Appendix thereto shall be read and construed as forming part of
this agreement, and the parties hereto shall respectively abide by, submit themselves to
the said Conditions and perform the agreements on their part respectively in the said
Conditions contained.

The plans, agreement and documents mentioned herein shall form the basis of this
Contract.

2.4. 3 [l 3R IGD TRIAT DI ST HIR & U YT & =0 J AHT ST 3R TP Y&HR
I XMl DT T Bl 3R T b SAR 5 BIR P Aeiied H|

The said Conditions, Annexures and Appendix thereto shall be read and construed as
forming part of this agreement and the parties hereto shall respectively abide by, submit
themselves to the said conditions and perform the agreements on their part respectively
in the said conditions contained.

2.5. T (Afdar gxamas &1 UrT 1, 11, 11, IV 3R V d% & I Jgi Sfcarad S, FRR 3R
GETAS] 3R §h GRT I YUITell & IWRAMG g Widerdmdl ®f Hiaw # ORY fbu sare g+t
AP dIith IEWMG 3y BT G 3 Y BT YR a4, S Ffdar axaras o
SfIRId IUBRON & StaDbIe deb A Jg1 |

The drawings, agreement and documents mentioned herein along with the Sections I, II,
[, IV and V of original tender document, Appendix and Annexures, work orders that would

be issued by the Bank to the Contractor for the said work shall form the basis of this
Contract which will be valid as mentioned in the tender document.

2.6 U8 dfaar 7 o FuiRa tega I &) dfder § 8k 7 & Heax & 3t dfdar,
gfesp " Faaar <iSie R % & wrataa yaq B ot a@r wher & ey § Tgof Hrf
e g Hfdar g, forges g Yira R gt # <&t 78 &R W ardfdes qggal A SR
TuTTId AR & SR 3fyar Fuffed 2l # fey T4 urae™ & SaR far S gl

This Contract is not a Piece Work Contract but a Contract to carry out the work in respect
of the entire of the ‘Energy Audit of the Bank’s Office Building in Chandigarh’ to be
paid for according to the actual measured quantities at the rate contained in the schedule
of rates and probable quantities or as provided in the said Conditions.

2.7. Afderewdl Jad Tl # Fuifa wie I Rifaa @rEf, fagga sifigm=, e sk sma
TS Bl 4 Tatd Tt SR 1 U B & 1w 7R IId Jiaen B 98 B R T
ST & RTEH & 916 IaRT, B 3G DI g3 faddt ot Tovae o1 St T |
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The Contractor shall afford every reasonable facility for carrying out of all works relating to
civil works, electrical installations, fittings and other ancillary works in the manner laid down
in the said conditions, and shall make good any damages done to walls, floors, etc., after
the completion of such works.

2.8. faeT 59 dfaer & oafyy & SR fardt +f T7g F1 & WET 3R SRTH $6 Sieaw
YT FS TTHR HYAT YD $S HFT B IFHR URAA B BT WY DR R 36T §
S 39 dfder R ufded wuTa ST fad T ghm|

The Employer reserves to itself the right of altering the drawings and nature of the work
by adding to or omitting any items of work or having portions of the same carried out at
any time during the currency of Contract, without prejudice to this Contract.

2.9 9T B! 34 HT HT a4 HE@YUl SR AT ST 3R Tfdgredl 39b gRT Suenike
HTATGR ORI 8 & 109 &7 J oI b I Tl & U1 8, 1 TR R o SR {1 fafAfdy

BT 6 gwTE & TR guf R 31 R g4 §, T I8 99d TR & urae™ & 31efi= g

Time shall be the essence of this Contract and the Contractor hereby agrees to commence
the work soon after the site is handed over to him or from tenth day after the date of issue
of formal work order as provided for in the said conditions whichever is later and to
complete the entire work within 6 weeks subject nevertheless to the provisions for
extension of time.

2.10.39 FRR & Sidid e gr1 9t yam uRdaw Red dw, dehe § @
feu M

All payments by the Employer under this Contract will be made only at Reserve Bank of
India, Chandigarh.

2.11. 39 PR I1 399 Jafrd It faare d<ie & Iad oM oM 8iR 39 Ayl &
iR Rk e A fRua =umaraal & ghm|

All disputes arising out of or in any way connected with this agreement shall be deemed
to have arisen at Chandigarh and only Courts in Chandigarh shall have jurisdiction to
determine the same.

2.12 39 Hfaa1 & 3H g Widarehdl gR1 Ug fofw U § $iR Hfaaredl gr1 4ft ave 4 wo
fT U § | SIa a9 o & Tem WY A forfad wu o faviw e 7w 81 a@ I dfderesdf
D (Afdar & IfediRad AEmedi & W YIaH 81 fobar S|

That the several parts of this Contract have been read by the Contractor and fully
understood. The Contractor shall not be entitled for the payment for the quantities beyond
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the tendered quantities unless ordered for by specific written instructions from the Bank’s
competent authority.

2.13. IR b IHRUT WS / Non-disclosure clause:

Jfaeremdl iR IS HHART Tes 37al WRigf T J Tt H1g o Ja-1, Ireeht 3R §F @1
STYRY W1/ ey / IudxvT 311f o1 faavur S 59 axR A I 3U4 qidal & Hdg
B YT ITF ool 1 T A 3113 B, fhaft 37 Ter & Trf g -1gt B 3R &R THg 39
3 MY T | Afdgremd! SRR & [Gavur 39 W1 dd ol 3R MU= X2 9id ad o
P d8d SIdl &I dg B Al YA Bl & UIa gg =T 3uféd 7 gl
Hfaereal faiedr &1 faRad qargafd & fom 1 & & fore ot faavur & fosdt amawniies ar
dDHIDT U S1aT 3= 7 Ol UBHTRIA BT, 7 81 UBTRMA P S ST YT IHDHT FaArdT
BB B MU Yo & U & SR e I g ard JHUH e Jidaremd! gRI
e & afagfd foram STe | Sued &1 UTei - | [awhad! &1 dfdared! & Wk 9 dfaal
B I HHT ST 3R e &1 g 8V {98 §U IH 9 &1 aId1 ®X 3R B HRATs
& HR ¢ | Yfaardhdl 39 HIR & dgd MU STHSRT & IR JHeIhul & aliid bl IR avg
T AT 1 & U 3o HHaiRal & dey & I SRATS ST IR UHSTHROT qdT
Mo-adr & day 8§ iaardmdl &1 a1erd, St il SRS, 39 IR & IHIW B I FaTd QT |

The contractor shall not disclose directly or indirectly any information, materials and of the
Bank’s infrastructure/ system/equipment’s etc. which may come to the profession or
knowledge of the contractor during the course of discharging its contractual obligations in
connection with the agreement, to any third party and shall at all times hold the same in
strictest confidence. The contractor shall treat the details of the contract as private and
confidential, except to the extent necessary to carry out the obligations under it or to
comply with applicable laws. The contractor shall not publish, permit to be publish, or
disclose ant particulars of the works in any trade or technical paper or elsewhere without
the previous written consent of the Employer. The contractor shall indemnify the Employer
for any loss suffered by the Employer as a result of disclosure of any confidential
information. Failure to observe the above shall be treated as breach of contract on the part
of the contractor and the Employer shall be entitled to claim damages and pursue legal
remedies. The contractor shall take all appropriate actions with respect to its employees
to ensure that the obligations of non-disclosure of confidential information under this
agreement are fully satisfied. The contractor’s obligations with respect to non-disclosure
and confidentiality will survive the expiry or termination of this agreement for whatever
reason.

2.14. 99 SIS WS / Sexual harassment Clause:
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3)) Tfagredl, “erf W TR Afgarst & aF Idisd Ry, g ik fHaro siffas,
2013" & FTaYTI o gUf SUTe & ot gk ave § fOTHIGR BT | d & IRER & 30 SHart
¥ faame g Iadied ! faat ot e & ama | Rerg dfaeredl /7 Tl a1 g
g aftfa gr1 1fed siidie Rierrd aftifa & TwHe gof Bt St S ot AFer 8 3R
Hfaeradl / Tl & RIS & dag § Iad AT & dgd SFud Hridars AT S |

3M §F & PO HHART TT db H HRR [P 37 BH & fHal i FHIR & Raee Jar
Teral & fedt it difsa et @ 9 IaiieT & et ot Rema R §@ gri nfed &=
g afafa g1 ST foar S |

%) Tfaaraal fors off Hifse Gamas & forg forieR g1, forIeT YITaH &R &1 STa<adhd]
8 ghdl § | afe ge1 § dfaarerd & HHaR i 8 Ieeu & fau §@ & S a1 3
BhH & HHIAR! P DIs Hilgd Jgd, Al AfdeThdl b HHIR! gRT T el J1fed giat @ |

) BT W IH IS DI AHUH 3R Gafrd qei & IR & 397 =il o fifed s
& for dfaeredl R g1 |

3) Tfaaredl 9 & URIR T -1 HHATRET B I3 3R 3era- Gt ST BRI |

a) The contractor shall be solely responsible for full compliance with the provisions of “the
Sexual Harassment of women at work place (Prevention, Prohibition and Redressal) Act,
2013. In case of any complaint of sexual harassment against its employee within the
premises of the Bank, the complaint will be filed before the internal complaints committee
constituted by the contractor/Agency or Local Complaints committee as the case may be
and the contractor/ agency shall ensure appropriate action under the said Act in respect
of the Complaint.

b) Any complaint of sexual harassment from any aggrieved employee of the service
provider against any employee of the Bank or any employee of any other firm working in
the Bank shall be taken cognizance of by the Regional Complaints Committee constituted
by the Bank.

c) The Contractor shall be responsible for any monetary compensation that may need to
be paid in case the incident involves the employees of the contractor, for instance any
monetary relief to Bank’s employee or other firm’s employee, if sexual violence by the
employee of the contractor is proved.

d) The Contractor shall be responsible for educating its employees about prevention of
sexual harassment at work place and related issues.
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e) The Contractor shall provide a complete and updated list of employees who are
deployed within the Bank’s premises.

2.15 YT &A1/ Force Majeure:

T HRR & d8d alfddl bl R B A ot g & e &1 +ft uref Smier =& A s,
gfe e et urdf & Fdau @ W ol & uRumrRaey g2 81 (O od! Toe, gg @1 R,
fagie, TeR gsard, ! BRI &1, Yoy, THH, TREHH 3R 3T WHidd IaT e |
TAD U8 T PR & dod G [T S aTel Bl bl oIk} @ & G FYd T HH &
forT Teafd ogad Rl 81 Al MR gersil & SR BRI e o are1 $i 3afdy 30
fot & 3iferep 81 St B, o uref R} i Freame T ergan wafaa 21 &% @, forfea gaen <
BT 3 FRR B AR R Thal g

If either party is unable to perform its obligations under this Agreement due to the
occurrence of an event beyond its control (such as acts of God, war like situations, riots,
labour strike, government actions, earthquakes, cyclones, typhoons, and other natural
calamities, etc.), that party will not be deemed to have defaulted under this Agreement.
Each party agrees to use all reasonable efforts to enable performance under this
Agreement to continue. If the period of non-performance due to a force majeure event
exceeds 30 days, the party whose ability to perform has not been so affected may, by
giving written notice, terminate this Agreement.

2.16 dfdarerdl gRT dA1d fvw 7T @it siftes a1 s} faereal & SRt A S 3R
Y yffel/aHaial & dey I YR RKod 9 &1 fodt Ht ToR &1 o1 i@ =751 ghm|
SHGR U gRT AT Yffep! Dl TAaq ToigRl AFHTH & IR Ifad Aeigel d 4
oIt BT YA ol BN gRT FHaiford el &1 e <gaaw deigd sifafaa &
TR IFad HAolgR! ¥ HH HASIg! &1 YA -Tg! DT I3Tod Aolga! 37T 98 Aoigy! foras
TR SAHI & o B Aogd! 3R 37 Y S §i, 3R W0 31al B & U &
foQ = off =i g1 | ag ot ST 3T gU o 3@ T &1 AR & fore aferd oIk &R &
YR W ¢ ST aifd g8 off <gad Aelee fIfHa| & Sidid FHuild Aeigdl ¥ &F g1
gt

All the workers or employees deployed by the contractor shall consider the employees of
contractor and RESERVE BANK OF INDIA shall not have any liability whatsoever in nature
in regard to such workers / employees. The Contractor shall pay to labour employed by
him directly wages not less than fair wages as per Minimum Wages Act. Fair Wage means
wages, which shall include wages for weekly day of rest and other allowances whether for
time or piece work, after taking into consideration prevailing market rates for similar
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employment in the neighbourhood but shall not be less than the minimum rates of wages
fixed under the payment of Minimum Wages Act.

2.17 fdGIHR 30 AT 3= IU- HfdarsR gRT AAiford sffiel & ddy 4 diciiarar s™
A e &1 U S A1 IH YaH fbT T 9t Al & Gy § SUTe DRI |
TiAGTPR Aol SMFTH, 1936, YAqH Auig! SHIAMTH, 1948, e TR@ Sffas,
1938 & WIGYT! BT UTaH BN HiHes Gamaer Sifafem, 1923, e faare sifafraw,
1947, ATqd &Y 31fIfAgH, 1970, FrfRE R Afgars &1 94 Iadisd Riey™, Aoy iR
faron) fIfFam, 2013, T1 ITH HIs M AT I G D5 T BT, HHART TG
dHy/HHaRt yfaw (R e o1fe 3R 981 IH9-999 WR §91¢ 7Y g9 &1 UTe S|
IfaeTPR 39 & Ty F HRAIT f¥ord S & ger F ofiHT Hrare 3R I AN @

The Contractor shall in respect of labour employed by him or his sub-contractor comply
with or cause to be complied with the Bidder Labour Regulation in regard to all matters
provided therein. The contractor shall comply with the provisions of the payment of Wages
Act, 1936, Minimum Wages Act, 1948, Employers Liability Act, 1938. Workmen’s
Compensation Act, 1923, Industrial Disputes Act, 1947, Maternity Benefit Act, 1970,
Sexual Harassment of Women at work place (Prevention, Prohibition and Redressal) Act,
2013, or any modification thereof, EPF / ESI contribution, etc. any other law relating

thereto and rules made there under from time to time. The Contractor shall indemnify and
keep indemnified the RESERVE BANK OF INDIA against:

a. BN S FYE & ERM/P HRUTARR U& & JHAT/Sla- 1 Uiy & g8 &ifd I Saa
IS ot grar|

Any claim arising out of third-party loss / damage to life or property caused by / during
execution of the work.

b. & % AwEd & ERM WfagHR gRT Fgad 4! &1 g3 81 / &fd § Iad &8
Ht |

Any claim arising out of loss / damage to the workmen engaged by the contractor during
execution of the work.

c. AN YTUw/sm BT, STHSME g 31 & TR-3UTaH & HRUI dIs H g/@rl Any claim

due to non-compliance of applicable PF / Labour laws, ESI. regulations etc.

Tfaarerdl & HH TR B I Ugd YT AT R HRH RoTd o & 1Y Sadh ST Hav
@t yfie gamgen -fifa, dresR diferRt, gaita v <o, S SR URTHE ST gate) o
B

The contractor shall take necessary insurance covers (i.e. Workmen Compensation Policy,
CAR Policy, Third Party Liability, Fire and Transit Insurance etc) with Reserve Bank of
India as the first name, at their cost, before commencement of the work.
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Tfaereal ey o (fRfaae ok 3=gem) Sififam, 1970 & Uraemi &1 urad | sifaw
e SR} 1 ¥ U5, Tidardhal $9 TR &1 Th YHIU U5 URdd BT b 39 aRad H 34
GRT B R T TN I TSR & YD B T8 B T B & 108 I & TR ol gAdH
da 31T, 1949 & dgd FMuiRd R I H1 76 8, R T TG/ YTaH o fear g, 8iR
ST HADT BT IS FAU UG B & e F CLRA HAFTT & wrae=i o1
3fguTe fear g

The Contractor shall comply with the provisions of Contract Labour (Regulation &
Abolition) Act, 1970. Before submission of final bill, the contractor shall ensure that he has
actually paid the entire dues to the labourers of all descriptions engaged by him, for
completion of this work at the rate, which is not less than the one prescribed under the
Minimum Wages Act, 1949 and has complied with the provisions of CLRA Act with regard
to providing the essential amenities to the Contract Labour.

Hfierpdl S ¥ URER # & U HHAREl # g AR s G yeH S|
The Contractor shall provide a complete and updated list of its employees who are
deployed within the Bank’s premises.

2.18 mﬂaﬂm/Terminaﬂon of Contract:

gl SW & T3 91 W UidHd THE STd fo1, dF 30+ T 3R Juf fads R, fom1 &l
PR FATE 3R AT fhft Garast & YITam & 5 THA &1 R THIE B B 8HAR 8T,
gfe o &1 g o (R Tt Jaram ST SdhaR gRI UY 3R dhaR TR SeaHR R -

Without prejudice to what is contained hereinabove, the Bank shall at its sole and absolute
discretion, be entitled to terminate this agreement forthwith without assigning any reason
and without payment of any compensation, if in the opinion of the bank (which shall not be
called into question by the contractor and shall be binding on the contractor):

(i) TfaeTemal d Pt TP & IR 39 THIAI B! AN B | (A% I8l § 1 1 B ol
21 afe 3FeR fMfder wal & SUR /4 H JaT & I aadT I8dT & 1 B el Rl |

The contractor fails or refuses to implement this agreement to the Bank's satisfaction. If
the contractor keeps on avoiding or non-performing the service in the premises as per the
tender conditions.

and/or

i. af¢ Afdgrhdl &1 Afad/HHaR! fhell HaER & Urn ol § o o ARl & gxaer &t
SITeTTon, SICT & SR RS YT
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If contractor's person/workers found in any malpractice such as forgery of resident
signature, drinking of alcohol while in duty.

and/or
iii GfaaTerdl 39 3raY & famdt oft aw iR 2l &1 Ieera o g
The contractor commits a breach of any terms and conditions of this agreement.

and/or

iv. TfacTepal ol fearferar 9ifta o= faar a1 § a1 S gRT 31U ARl & 1Y JHST fha
7 g 7 afe Hepe a1 fAsareT a1 3= Ufhan UR SR AT § AT SbeR i YUy a1 YUy &
forat R o1 fReitaR foge fpar mam &1

The contractor is adjudged an insolvent or a compromise is entered by him with his
creditors or if distress or execution or other process is levied upon or receiver is appointed
of any part of the assets or property of contractor.

and/or

v. fdft off BRUT I, Wfdgrerdl 59 THd & ded oUA afddl B W FRA P AT B
3R B a1 5 |

For any reason whatsoever, the contractor becomes disentitled in law to perform his
obligations under this agreement.

and/or

vi. Gfaererdl a1 3% U™ & WIfH@/ARieR! a1 Ueeq § 39 a8 & dgad & il 5 &1
forfed gd sraafa & fomr &18 A g1

There is any variation in the ownership/partnership or management of the contractor or
his business without the prior approval in writing of the Bank to such variation.

2.19 IfderdR 9 & Ta¢ H YR Rod sb & & & SIHT HRATT/ISAd gIarael SHT
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i) T & Fre ¥ cafad a1 YUl ®f g3 IH9H ¥ / SR 811 ara dRRt g1 & e /

34 Hig i e

i) T P fAwTeT & SR IfderepR gRT Faford it & 89 areh gifyafa 3 Sad sin
T s i rar|
iii) AN YT/ ST, SugaTs, fafadl anfe & TR-SruTe & SRl His +ft gl

The Contractor shall indemnify and keep indemnified the RESERVE BANK OF INDIA
against:

1) Any claim arising out of third party loss/ damage to life or property caused by/during
execution of the work.

i) Any claim arising out of loss/ damage to the workmen engaged by the contractor during
execution of the work.

lif) Any claim due to non-compliance of applicable PF/ Labour laws, ESI, regulations etc.

2.20 SHER P! Tg YA BT AMGT fob da- & fqadiferd YTdH IR HiHal i 3R I faret +ft
RIBTId B Bis TIRA 81| SHaR gRI g FHAR! Had SHaR & ASHIR J g, R
fiold o & 81| ShaR HHAR! Hiasy [ 3R fafqy uraum sifdfad, 1952 3R HHAR!
I ST AT, 1948 & Urau™l & AR Hiaw iy 3R SRt s ofwr Y & &y
# e & INTEM BT YA S|

The contractor should ensure that there is no scope for any grievance from the personnel
on delayed payment of wages. The employees engaged by the Contractor will be in the
employment of the Contractor only and not of the Reserve Bank of India. The contractor
shall pay the employer’s contribution with regard to provident fund and employees’ state
insurance fund as per the provisions of the employees’ Provident fund and miscellaneous
provisions act, 1952 and employees’ state insurance act, 1948.

2.21 foret off U & SareR SR ITP HHARA/BHATRAT & & fadIg & HRU I
ﬁﬁ%ﬁqmﬁmaﬁ%ﬁ%ﬁwqﬁmﬁwml e SHER 3R IqH
SHUAIR/BHATRA! & d1d [daTe & BRI DTS ST AT JHHT o b [ BT &0 J SIFDHRT
g, O Y 3PCR Y QAT S|

The contractor will be solely responsible for any penalty or claim arising due to dispute
between the contractor and its employee/es under any circumstance. If any claim or
penalty is legally binding to the Bank due to the dispute between contractor & its
employee/es, same shall be recovered from the contractor.
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gfe TfaeTedl oI Ad=ieR BH

YT PIs Al Bl

If the Contractor is a
Partnership or
an Individual

Targl Bt IuRRUfT # I 3R Wfeepal 7 SR fafad
TG 3R a¥ &I 39 BT W R STDI &l
TR IR So-30e g¥aier b g

IN WITNESS WHEREOF the Bank and the
Contractor have set their respective hands to these
presents and two duplicates hereof the day and year
first hereinabove written.

gfe dfaeradl Bbig Ul 8l

If the Contractor is a Company

Tarel ® Iurfa | d% 7 3 faftaa wita
SABRT & HATEHH W 37 BTSN W U SR fbu
g oIk Tfderepal A TR fafad arig ik av & srut
3R ¥ 9 W 3R 3BT & ufafafodl W o gex
TTET < gl

IN WITNESS WHEREOF the Bank has set its hand
to these presents through its duly authorized official
and the Contractor has caused its common seal to
be affixed hereunto and the said two duplicate/has
caused these presents and the said two duplicates
hereof to be executed on its behalf, the day and year
first hereinabove written.

BI&R WS / Signature Clause

SIGNED AND DELIVERED by the Reserve Bank of India by the hand of

in the presence of

(1)

Address
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)

Address

1Tdlg / Witnhesses

SIGNED AND DELIVERED BY

Witnesses
THE COMMON SEAL OF

Was hereunto affixed pursuant to
the resolutions passed By its Board
of Directors at the meeting held

Ife UYPHR PIs TR BH 3Udl His fad g,

ar g Irsiert oruar gt IRl &1 3R
TR P 1T

If the part is a partnership firm or any individual
should be signed by all or on behalf of all the
partners.

gfg Sicfial gex TNHR gWIER dRal g ol
U BT FHER WS TR & 3faf-gw # fau
e’ T & T I d WM d1gu|

If the Contractor signs under its Common Seal
the signature clause should tally with their
sealing clause in the Articles of Associations.

gfe Tfaer IR SHIER TARAHI-URS o gRI fd1
ST &, T8 Pls $HUA! &l U1 his Afad |

The Contractor is signing by the hand of power
of attorney whether a company or individual.
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Directors who have signed these
presents in taken thereof in the

presence of e TfaeT IR SXeR TRARAHI-YRE & gRT b
1 ST 8, 918 ®ls HU- 81 1 dis Afad |
2) e The Contractor is signing by the hand of power

of attorney whether a company or individual.

SIGNED AND DELIVERED BY the
Contractor by the hand of

and duly constituted

Note: Bank reserves the right to modify the contents of the Articles of the Agreement before
the agreement is entered with the Contractor.
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WS-l / Section-lll - \’rl'lﬁh? ﬁ/ Commercial Conditions

1. Tenders are invited from accredited energy auditors for conducting energy audit in
Bank's office buildings at Chandigarh. Part-I of the tender shall contain the Bank's tender
document, tenderers covering letter, tenderers additional conditions, if any, supporting
documents and be sealed in one cover, super scribing "Part — | Energy Audit of Bank's
Office Building, Reserve Bank of India, Chandigarh’.

Part-11 of tender shall contain no conditions but only tenderers priced bid (Bill of Quantity)
and be sealed in a separate cover, super scribing "Part-Il Energy Audit of Bank's Office
Building, Reserve Bank of India, Chandigarh”. Both these sealed covers shall further be
sealed in another envelope addressed by name to The Regional Director, Reserve Bank
of India, Estate Department, Chandigarh and the same shall be dropped in the Quotation
Box placed at Estate Department not later than 11:00 hours on August 19, 2025

2. Eligibility:

a. The intending tenderer for energy audit should be qualified accredited energy auditor
by Bureau of Energy Efficiency during entire tendering process till completion of work.

In support of the above, the firms should submit the letter of accreditation issued by Bureau
of Energy Efficiency.

3. Earnest Money Deposit (EMD): Intending tenderers shall remit an amount of 2,000/-
by way of NEFT or Bank Guarantee payable to Reserve Bank of India, Chandigarh on or
before August 18, 2025. The Bank’s NEFT details are as under:

Beneficiary Name: RBI Chandigarh

Beneficiary A/c No: 186003001

IFSC: RBISOCGPAOL1 (5th and 10th being zero)

Note: Kindly mention your name/ company name in the NEFT
Transaction remarks.

The Earnest Money Deposit of the successful tenderer shall be held by the Reserve Bank
of India. No interest shall be paid on the said deposit. Under no circumstances Earnest
Money Deposit will be accepted in the form of fixed deposit receipts or insurance
guarantee or cheque or cash. EMD will be released on submission of Bank guarantee for
security deposit.

Micro and Small Enterprises (MSEs) are exempted from submission of EMD amount
subject to submission of Udyam Registration certificate (Udyog Aadhar Memorandum).
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4. Pre-Bid Meeting: A pre-tender briefing meeting of the intending tenderers will be held
at 1100 hours on August 08, 2025 in Estate Department, 3™ floor, Main Office Building,
reserve Bank of India, Central Vista, Sector 17A, Chandigarh- 160027 to clarify any
point/doubt raised by them in respect of the tender. No separate communication will be
sent for this meeting. All the intending tenderers are advised to be present and study the
tender documents. They may indicate any points/conditions/specifications which need to
be clarified during the meeting. These issues will be discussed, and all the tenderers will
be advised suitably. The tenderers are expected to get all the issues clarified during this
meeting and therefore should desist from deviating from the Bank's tender
conditions/specifications in their technical (Part I) and Price bids (Part Il).

5. The tenders and EMD for the above work shall be submitted in separate sealed covers
addressed To, Regional Director, Estate Department, 3" floor, Reserve Bank of India,
Central Vista, Sector 17A, Chandigarh so as to reach not later than 11:00 hours on August
19, 2025. The envelopes shall be super-scribed "Tenders for conducting energy audit for
Bank's office building at Chandigarh (Part-1/Part-1l)". Part-1 of the tenders will be opened
on the same day at 15:00 hours.

6. Part-Il of the tenders will be opened on a subsequent date under intimation to all the
tenderers. Tenderers are advised to use only the forms supplied by the Bank and not to
use any other forms. Incomplete tenders are liable for rejection. No terms and conditions
or any other information/ enclosures shall be included in tender Part-Il.

7. The tenders shall be valid for acceptance by the Bank for a period of 90 days from the
date of opening of tender Part-I and shall be extended by such period as may be mutually
agreed to.

8. Prices: The price quoted for the work shall be firm till completion of the work and shall
include all taxes including service tax as applicable and cost of
transportation/accommodation etc. of the equipment and persons deputed.

9. This contract is a fixed lump sum contract in respect of the entire energy auditing and
to be paid for according to, at the rates contained in the schedule of rates and as provided
in the said conditions.

10. The employer reserve to itself the right of altering the items to be executed by adding
to or omitting any items without prejudice to this contract. However, the Auditor shall not
be entitled to any payment for the works done exceeding the tender quantities unless
specifically approved in writing by the Bank's engineer.
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11. Completion Period: The time for completion of the entire work is 6 weeks from the
10™ day of award of work. The site survey, data collection/measurements and draft report
shall be completed subsequently in 14 days and the final report (three sets in colour printed
form) shall be submitted within 7 days thereafter.

12. Terms of payment

The following terms of payment shall be applicable for the work:

100% of the quoted amount after completion of energy audit and submission of final report
to the Bank.

All payments for the work will be made after statutory deductions.

13. All disputes arising out of or in way connected with this Agreement shall be deemed to
have arisen at Chandigarh and only courts in Chandigarh shall have the jurisdiction to
determine the same.

14. The Reserve Bank of India does not bind itself to accept the lowest or any tender and
reserves to itself the right to accept or reject any or all the tenders, either in whole or in
part, without assigning any reasons for doing so.

15. On receipt of intimation from the employer of the acceptance of his/ their tender, the
successful tenderer shall be bound to sign the formal contract and within ten days thereof,
the successful tenderer shall sign an agreement in accordance with the draft agreement
and the schedule of conditions but the written acceptance by the Reserve Bank of India of
a tender will constitute a binding contract between the RBI and the person so tendering,
whether such formal Agreement is or is not subsequently executed. The cost of necessary
stamp paper for execution of the agreement shall be borne by the successful tenderer.

16. If the Auditor being individual or a firm commits any act of insolvency or shall be
adjudged an Insolvent or being an incorporated company shall have an order for
compulsory winding up made against it or pass an effective resolution for winding up
voluntarily or subject to supervision of the court and official Assignee or liquidator in such
acts of solvency or winding up, as the case may be, shall be unable within seven days
after notice of him requiring him to do so, to show to the reasonable satisfaction of the
Bank's Engineer that he is able to carry out and fulfil the contract and to give security
therefore, if so required by the Bank's Engineer. Or If the Bank's Engineer shall clarify in
writing to the employer that the Auditor.

17. Liguidated Damages for delay in completion of work: 0.25% of contract amount to
be paid per week or part thereof subject to a maximum of 10% of total amount to be paid.
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18. Insurance in respect of damage to person and property:

The contractor shall take following insurance at his cost to cover all kinds of risks from the
time of start of Audit till completion of audit, in the joint names of the Reserve Bank and
the contractor (RBI being the first) before commencement of work and it shall cover the
following risks.

(a) Workmen compensation policy for the employees of the contractor at site.

This policy shall be valid till the completion of the work and shall be submitted prior to
obtaining any permission to work at site.

The vendor(s) need to extend the period of validity of all type of insurance up to extended
time in case any extension of time for completion of work is granted by the Bank. Bank will
not pay any charges for extending the validity of all type of insurance for such extended
period.

19. Non-disclosure clause: "The Contractor shall not disclose directly or indirectly any
information, materials and details of the Bank's infrastructure / systems / equipment, etc.,
which may come to the possession or knowledge of the Contractor during the course of
discharging its contractual obligations in connection with this agreement, to any third party
and shall at all times hold the same in strictest confidence. The Contractor shall treat the
details of the contract as private and confidential, except to the extent necessary to carry
out the obligations under it or to comply with applicable laws. The Contractor shall not
publish, permit to be published, or disclose any particulars of the works in any trade or
technical paper or elsewhere without the previous written consent of the Employer. The
Contractor shall indemnify the Employer for any loss suffered by the Employer as a result
of disclosure of any confidential information. Failure to observe the above shall be treated
as breach of contract on the part of the Contractor and the Employer shall be entitled to
claim damages and pursue legal remedies.

The Contractor shall take all appropriate actions with respect to its employees to ensure
that the obligations of non-disclosure of confidential information under this agreement are
fully satisfied. The Contractor's obligations with respect to non-disclosure and
confidentiality will survive the expiry or termination of this agreement for whatever reason.”

20. Sexual harassment of women at workplace

A. The Contractor /Agency shall be solely responsible for full compliance with the
provisions of the ” Sexual Harassment of the women at workplace (Prevention, Prohibition
and Redressal) Act, 2013”. In case of any sexual harassment against its employee within
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the premises of the Bank, the complaint will be filed before the internal complaints
committee constituted by the Contractor / Agency and the Contractor / Agency shall ensure
appropriate action under the said Act in respect to the complaint.

B. Any complaint of sexual harassment from any aggrieved employee of the Contractor
against any employee of the Bank shall be taken cognizance of the Regional Complains
Committee constituted by the Bank.

C. The contactor shall be responsible for any monetary compensation that may need to
be paid in case the incident involves the employees of the Contractor, for instance any
monetary relief to Bank’s employee, if sexual violence by the employee of the Contractor
is proved.

D. The Contractor shall be responsible for educating its employees about prevention of
sexual harassment at workplace and related issues.

E. The Contractor shall provide a complete and updated list of employees who are
deployed within the Bank’s premises.

The Contractor shall take all appropriate actions with respect to its employees to ensure
that the obligations of non-disclosure of confidential information under this agreement are
fully satisfied. The Contractor's obligations with respect to non-disclosure and
confidentiality will survive the expiry or termination of this agreement for whatever reason.

Date: Name and Address

Place Signature of tenderer
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WS-1V / Section-1V — Details of Tenderers

A. Particulars of Firm:

Sr. No.

Particulars

To be filled by Tenderer

1

Composition of the firm
(Whether partnership /
proprietorship /Public Ltd.)

Names of the proprietor/
partners / Directors of the firm

Whether qualified accredited
energy auditor by Bureau of
Energy Efficiency

(Yes/NO) certificate of accreditation is to be
attached

GST Number

Address of the Firm

Telephone

Email

Fax

Whether the firm is
MSE(micro and small
enterprise)

(yes/No) necessary certificate needs to be
attached for EMD exemption)

Udhyam Registration number
(applicable for MSE firms

only)

The details of bankers are as below:
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Sr. Particulars (submit the crossed To be filled by tenderer
No. cancelled cheque)

1 Name of the Bank

2 Branch Address

3 Telephone and fax number

4 Name of the contact person

5 Credit facility / overdraft facility

enjoyed by firm from the Bank
6 The period from which the firm has

been banking with Bank

List of clients

Following are our Clients for whom we have executed "eligible" works required as per the
eligibility criteria (Please submit the documentary evidence in support of)

Sr. Details Client (1) As per clause Client (2) As per
No. 2 of Section-lll clause 2 of Section-lll
1 Name of the Client

Organization / Firm:

Address:

Name of the Contact
Person:

Mobile No.:
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Sr.
No.

Details

Client (1) As per clause
2 of Section-lll

Client (2) As per
clause 2 of Section-lll

Fax No.:

Telephone No/s.:

E-mail ID:

Brief details of work
with connected load
and

sanctioned load
details

Work order No. and
date (Attach
corresponding
workorder)

Cost of the "eligible"
work as per work
order / letter of award:

Whether the
Establishment is with
central air-
conditioning system

Date of
commencement

Stipulated date of
completion

Actual date of
completion

Amount of
compensation levied
by the client for
delayed completion, if
any:
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Sr. Details Client (1) As per clause Client (2) As per
No. 2 of Section-lll clause 2 of Section-lll
10 Gross value of the

work completed and
paid for :

Note: All the details must be filled in the tender documents only no separate
annexure will be accepted. Only Submit documents in support of details filled

above.

Signature of Tenderer with stamp/Date
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WS V / Section V - o ek 2 SfR &1 &1 &I / Terms and Conditions and

scope of work

1. Introduction

Reserve Bank of India, Chandigarh is desirous of undertaking Energy audit of the
Electrical/Electromechanical installations provided in the office building at Chandigarh.
The office building receives power supply at 11KV and total connected load is 1455 KW,
from the Electricity supply authorities of Chandigarh. In addition, diesel generator sets of
suitable capacities have been installed to meet critical applications during power outages.

2. Objective

a. The objective of energy audit is to have Energy Performance Assessment of
equipment and utilities in the electrical sub-station, Electric power distribution
network, HVAC systems, Electric motors and drives, Fans and blowers, Water
pumping systems, UPS systems, Lighting systems, Diesel generator sets etc.
including study of energy consumption pattern and management of power demand
in the building .

b. Based on the above observations, to identify opportunities for energy saving and to
have recommendations for the same along with cost benefit analysis.

3. Terms & conditions

A. Equipment/ measuring instruments

i) All the equipment/ instruments required for site measurements for carrying out the
energy audit will have to be arranged by the firm without any extra payment to the Bank.

The firm should have the following minimum equipment/instruments for energy audit:

Three—phase Power analyser
Ultra-sonic flow meter
Pressure gauges
Thermometers

Anemometer

Thermography camera
Harmonic Analyzer

@0 o0 oy

ii) All testing instruments/meters shall be accompanied with valid calibration certificate.
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iil) The site measurements should be recorded in the presence of Bank's personnel.

Please note that the Bank will not provide any kind of assistance in the form of
men/material and the firm will have to make their own arrangement for all assistance.

B. Work at site

The firm may visit the premises and ascertain site conditions. The work has to be carried
out in a working office building without causing inconvenience to the normal working of the
Bank. No power shut down will be provided during office hours. Power shut down required
for the work will be given on holidays and after office hours at the discretion of the Bank.
No extra claims will be admissible later on these grounds.

The firm should deploy only qualified and experienced Engineers/Technician having
requisite licenses to carry out such works. Utmost care shall be exercised by the firm in
carrying out the work to ensure that no damage is caused to persons and properties. The
Bank will not be liable for any injury or damage to persons and any such happening will be
entirely the responsibility of the firm

4. Scope of Work:

A. Methodology

Energy audit activities shall include the following:

i.  Pre-Audit: Meeting with Bank's technical team, Visual inspection of the site &
verification of various documents regarding energy consumption and electrical
installation.

ii.  Audit: Auditing and performance analysis to determine the condition of electrical
installation as detailed below.

iii.  Submission of Draft report (1 set in colour printed form) to Bank and discuss the
report with Bank's representative.

iv.  Submission of Final report (3 sets in colour printed form) to Bank after incorporating
the changes as per discussions with the Bank.

B. Equipment details

The energy audit of the electrical / electromechanical installation as detailed in annexure-
| shall be conducted. The major list of equipment is as under:
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Vil.
viii.
iX.
X.
Xi.

Electricity Supply and Distribution
Air Conditioning System

Air Handling Units

Split / Package Air Conditioners
UPS

Lighting

Kitchen Equipment's

Water Pumps, Fire Pumps

Lifts

DG Sets

Any other existing electrical systems not mentioned above

C. The energy audit of the electrical installation shall cover the following activities:

1) Building Energy Bills Analysis

Analysis of energy consumption pattern in the building with respect to peak demand, load
pattern, power factor for the last 3 years

ii) Electricity Supply and Distribution network Distribution Transformer(s)

Study and analysis of the utility pattern of transformer(s), checking no load loss of the
transformers, measuring all Day Efficiency for each transformer etc.

LT Distribution Panels

a.

Se ~o o

General inspection of the LT distribution panel(s) for its maintenance and working
including checking all the meters mounted on it.

Performing thermography for the cable termination wherever required and analysis
of the observations

Measurement and analysis of demand and power factor, suggestions to reduce the
demand and improve the power factor.

Study on Metering system and suggestion for improvement.

Study on V, |, KW fluctuation and profiling, V & | imbalances in the network.
Detailed examination of the existing energy use of the facility with break up.

Study and examination of use of electric energy, cost balance with break up.
Performance evaluation of installed capacitors to ensure deliverance of desired
output, level of losses, management of system power factor and operation of
capacitors.

iif) Air Conditioning Systems -
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Centralised Air Conditioning System

1. Performance evaluation of existing central air conditioning system(s) in all the areas,
measurement and analysis of indoor temperatures and suggest steps to optimise the
energy utilisation.

Chillers -

1.

Measuring all the operating parameters such as water flow (If the actual flow found
to be in variation with the designed flow, the same needs to be adjusted to match
designed flow before taking observations) inlet & out water temperatures, gas
suctions & discharge pressure, Power Consumption etc. after stabilising the
parameters.

Calculation of operating Input KW per TR (IKW / T R) of Chiller(s) at minimum three
different available load conditions for each chiller.

Comparison of actual parameters with the design values, and suggestion for
corrective actions to be implemented.

Pumps -

1.

Measuring all the operating parameter such as water flow, suction & discharge
head, power consumption etc.

Performance Evaluation of chilled water & Condenser water pumps and compare
the same with the design or generally expected efficiency of such pumps.

Cooling Towers -

1.

Measurement of various parameters for cooling tower fans, water flow rate, air flow
rate, dry bulb temperature (DBT) wet bulb temperature (WBT) sump temperature,
relative humidity etc.

. Evaluation of cooling tower performance (Range, approach, and effectiveness) and

comparing it with designed data.

Air Handling Units-

1.

Measurement of airflow, Relative Humidity (RH), Supply air temperature (Tsa),
Return air temperature (Tra), Chilled Water Inlet and outlet temperature i.e. Tin,
Tout through cooling coil and energy consumption of Air Handling Units (AHUS).
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2. Examination of Air Handling Units for air delivery capacity, capacity utilization,
temperature pattern, pressure drop and operational pattern with respect to time to
identify potential energy saving measures.

3. Calculation of actual tonnage of AHUs and Measurement of operating zone
temperatures under each unit. Comparison of actual parameters with the design
values.

Package/ precision Air Conditioners | Split or window air conditioners-

1. Evaluation of operating Coefficient of Performance (COP) of Precision and package
Air Conditioner. Identification and suggestions for performance improvement and
energy saving potential.

2. Calculation of actual tonnage and comparison of actual parameters with the design
values and corrective actions.

iv) UPS

1. Measurement and analysis UPS loading, redundancy, operating efficiency, load
pattern to suggest measures for energy cost reduction, Measurement and analysis
of Harmonics as per standards.

v) Lightning

1. Examination of the performance of existing lighting system in all the areas,
measurement of illumination levels, etc

2. To look possibilities to reduce energy use by incorporating energy efficient lighting
system.

3. Study of operating electrical parameters like voltage, current etc in the lightening
circuits.

vi) Diesel generator sets

1. General Inspection of DG set.

2. The DG sets are to be tested for operational performance and parameters including
fuel consumption, power generated, Voltage, Ampere, KW, KWh, KVA should be
recorded during the audit.

vii) Kitchen equipment
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1. Examination of the performance of the existing kitchen equipment, measurement
of power consumption etc to improve efficiency and optimizing power consumption.

2. To look possibilities to reduce energy use by incorporating energy efficient
equipment.

viii) Fire Hydrant Pumps and Domestic water Pumps

1. Performance analysis of all major motors (above 5 HP) needs to be studied for
possible energy savings opportunities by the application of following items.

a. Possibility of on off control
b. Interlocking
c. Downsizing motors etc.

D. Energy Audit Report

The report shall contain complete building information, it should include the log sheet data
collected/measured at site, analysis of data (Log sheet and actual measured),
observations of operational performance of various equipment, findings and
recommendations for achieving energy and cost saving.

The recommended energy saving measures shall be categorized as (i) short term, (ii)
medium term and (iii) long term measures for energy conservation. The report should also
include energy use indices and comparison with industry averages.

The report should provide the estimated cost, estimated savings and simple pay back for
each recommended energy saving measures in a chart. A detailed description of each
energy conservation measure and supporting calculation with energy use and savings
calculations, economic analysis and any assumptions that are made regarding operation
or equipment efficiency shall be included. The recommendations for energy efficiency shall
include the technical particulars of the equipment, life expectancy and details of
manufacturer etc.

Date:

Place: Seal & Signature of Agency
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SAFETY CODE

. First aid appliances including adequate supply of sterilized dressing and cotton wool
shall be kept in a readily accessible place.

. An injured person shall be taken to a public hospital without loss of time, in cases
where the injury necessitates hospitalization.

. Suitable and strong scaffolds should be provided for workmen for all works that cannot
safely be done from the ground/floor.

. No portable single ladder shall be over 8 meters in length. The width between the
side rails shall not be less than 30 cm. (Clear) and the distance between two adjacent
rungs shall not be more than 30 cm. When a ladder is used an extra mazdoor shall be
engaged for holding ladder.

. The excavated material shall not be placed within 1.5 metres of the edge of the
trench or half of the depth of trenches whichever is more. All trenches and
excavations shall be provided with necessary fencing and lighting.

. Every opening in the floor of a building or in a working platform be provided with
suitable means to prevent the fall of persons or materials by providing suitable fencing
or railing whose minimum height shall be one metre.

. No floor, roof or other part of the structure shall be so overloaded with debris or
materials as to render it unsafe.

. Workers employed on mixing and handling material such as asphalt, cement,
Mortar or concrete and lime mortar shall be provided with protective footwear and
rubber hand-gloves.

. Those engaged in welding works shall be provided with welder’s protective eye shields
and gloves.

10.No paint containing lead or lead products shall be used except in the form of paste or

readymade paint.

11. Suitable facemasks should be supplied for use by the workers when the paintis

applied in the form of spray or surface having lead paint dry rubbed and scrapped.
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12.Overalls shall be supplied by the Contractor to the painters and adequate facilities shall
be provided to enable the working painters to wash during the periods of cessation of
work.

13.Hoisting machines and tackle used in the works, including their attachments,
anchorage and supports shall be in perfect condition.

14.The ropes used in hoisting or lowering material or as a means of suspension shall
be of durable quality and adequate strength and free from defects.

Place:

Date: Seal & signature of the Contractor
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10.

11.

12.

13.

14.

15.

16.

FIRE SAFETY CODE

Cutting / drilling machine and other electrically operated equipment used at site shall
be plugged into correctly rated electrical outlets.

Only ISI marked 3-pin plug and other appliances and equipment shall be used.
Electrical power cables/wires used shall not have any joints and shall be properly rated.

All electrical appliances i.e. welding, drilling, cutting machine etc. shall be safely and
securely earthed to prevent leakage current while in operation.

Before commencing the welding work for the first time on any day, the Engineers shall
be informed and only after the site inspection by them, work shall be started.

Two buckets of water and sand shall be kept in an easily accessible area on the site.
Fire extinguishers recommended shall be kept on the site.
Used paint drums shall be stored in specified store only after closing them properly.

Personal protective equipment such as safety shoes, hand gloves, welder’'s mask, ear
plug etc. depending upon the requirement of the work shall be provided by the
Contractor to the workmen to prevent occupational health hazards.

The safety belt shall be provided by the Contractor and used by the workmen while
working from height for more than 10 feet from Ground level.

None of the passages near lift lobby and staircases shall be used for stacking / dumping
any kind of materials/waste.

Both the staircase doors shall be normally kept closed.
None of the fire extinguishers shall be removed/shifted from its designated location.
Power supply shall be switched off from the mains when equipment is not in use.

Wood-shavings and sawdust generated from the work shall be collected on daily basis,
removed from site and stored at the designated place in proper manner.

Any debris generated from the work shall be collected on daily basis, removed from site
and stored at the designated place in proper manner.
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17. Battery operated emergency light/torches shall be provided by the Contractor to the
workmen while working beyond office hours.

Place:

Date: Signature, Name and address of the Bidder
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Ws-Vi / Section-VI - Format of Report

on

Energy Audit of Bank's Office Building in Chandigarh

Duration of Energy Audit:

Name of the Energy Audit Agency:

Address:
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Summary of Recommendations

46| Page



Remarks
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Annexure-I|

Details of existing Electrical Systems

Details of Power Supply.

Sanctioned Load 1455 kW
Capacity KVA | Voltage ratio | Type of cooling
oil / air
Transformer No. 1 Rating 1000 11000/433 Oil
Transformer No. 2 Rating 1000 11000/433 Qil
Details of Central AC plant chillers:
Central A C
Plant Data
Capacity | Compressor | Compressor | Chilled Water | Condenser
Motor 1 Motor 2 KW | Flow LPM Water Flow LPM
Ch'"ir NO- 1 300 TR | 92.4 kW 92.4 kW 3025 4250
Ch'"zr NO- 1 300 TR | 92.4kw 92.4 kW 3025 4250
Chilled Water Pumps
Flow (LPM) Head (M) Motor (KW)
Chilled water pump- 1 3025 22 kW
Chilled water pump- 2 3025 22 kW
Chilled water pump- 3 3025 22 kW
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Condenser Water Pumps

Flow LPM| Head M | Motor KW
Condenser Water Pump- 1 4250 30 kW
Condenser Water Pump- 2 4250 30 kW
Condenser Water Pump- 3 4250 30 kW
Cooling Towers
Capacity TR
Cooling Tower 1 300 TR
Cooling Tower 2 300 TR
Air Handling Units
Sr. No. Location Capacity (CFM) Area (m?)
AHU -1 Cash Basement 15000 3.8
AHU - 2 Cash Dept. 12000 3.4
AHU -3 Issue Dept. 12000 3.2
AHU - 4 ITBP 10000 2.4
AHU -5 CVPS 12000 3.2
AHU -6 P&S Cell 12000 3.2
AHU -7 IBD/ CES 10000 3.4
AHU - 8 FIDD 10000 2.6
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AHU -9 FED 10000 2.6
AHU - 10 DoS 10000 2.8
AHU - 11 RD Secretariat 10000 3.0
AHU - 12 Estate Dept. 10000 3.0
AHU - 13 HRMD 10000 3.0
AHU - 14 CRPC 10000 2.8
AHU - 15 OBO 10000 3.1
AHU - 16 | Officers’ Lounge 10000 3.0
AHU - 17 CRPC 15000 4.5
AHU - 18 Golden Jubilee 15000 4.2
Hall
AHU - 19 Executive area 10000 2.6
AHU - 20 | Day to Day vault 10000 3.9
AHU - 21 SBS 8000
Hot Water Generator
Make Capacity
Hot Water Generator 1 KEPL 200 kW
Hot Water Generator 2 Rapid cool 200 KW

Lighting

Internal Lighting (Floor wise)
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Sr. | Floor Type of fitting | Wattage | Qty. | Total carpet area
No. covered
External Lighting
Sr. Location Type of | Wattage | Qty. | Total ground area
No. fitting covered M 2
ifts
Lifts | Location | Make Passenger | speed | No. of | Whether
No. Capacity (M/S) | floors controller V3F
served or not
1 Cash Otis Bullion lift | 1.0 6
Area
2 MOB Otis 13 1.0 6
3 MOB Otis 13 1.0 6
4 MOB Johnson 13 1.0 6 Yes
5 MOB Johnson 13 1.0 6 Yes
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Standalone A. C. units where central AC is also provided (Area wise)

Sr.
No.

Location

Type of AC

(window / split
/Cassette etc.

Qty | Capacity of
each AC
(TR)

Area
catered

Expected per
day operating
hours

Standalone A. C. units where central AC is not provided (Area wise)

Sr. | Location | Type of AC Qty | Capacity of | Area Expected per

No. _ _ each AC| catered | day operating
(window [/ split (TR) (M 2) hours
/Cassette etc.

DG Sets

Location Capacity (kVA)

DG Set No. 1 Substation 400

DG Set No. 2 Substation 380

Special Equipment viz. Shredding & Briquetting Machine, CVPS machine etc.
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Sr. | Name of the machine Make | Power Rating of | Expected per day

No. the machine KW) | operating hours
UPS Details

Sr. No. | Location Make Capacity KVA

1 Substation | BPE 120

2 Substation | BPE 15
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Central AC Plant

Performance Evaluation of Main Equipment-Sample Formats

Annexure-Il

Chiller No.
. . Chilled water| Chilled
Chilled water inlet
. . R k
Sr. Temp. outlet Temp. | Water Suction | Discharge , Input emarks/
Flow Capacity IKW/ TR Comments/
No. Pressure| Pressure Power .
(Tin) Degree C (Tout) Suggestions
Degree C (LPM)

Capacity of the Chiller (TR) = (Tin-Tout)*water flow rate (LPM)*60/3024

Efficiency of Chiller in KW/TR = Total Power input (in KW)/Total Tonnage
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Air Handling Units

Air Handling Unit (AHU) No.

Return / Inlet Air Supply / outlet Air
Sr. Dry Bulb | Wet Bulb | Dry Bulb | Wet Bulb Air T(_)ns of_ Input Remarks/
Temp. Temp. Temp. Temp. Flow Refrigeration IKW/ TR Comments/
No. KW '
1 Tdb Twb Tdb Twb | (CFM) (TR) Suggestions

AHU TR = 1.699* Air flow (CFM)* Density of Air (Kg/m3) * (Hin-Hout)/(4.18*3024)
Where:

Hin = Enthalpy of inlet Air at AHU (KJ/KQ)

Hout = Enthalpy of outlet Air from AHU (KJ/kQ)
Density of Air = 1.18 Kg/M?3 at standard Temperature and Pressure

Note: Enthalpy is to be read from Psychrometric Chart corresponding to DB and WB Temp.
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Chilled Water Pumps

Chilled Water Pump No

Sr.
No.

Discharge
Pressure

(Pdisc)
Kg/cm2

Suction
Pressure

(Psuc) Kg/cm2

Chilled Water
Flow

(LPM)

Developed

Hydraulic
Power

Measured

Input power

Pump efficiency

Remarks/
Comments/
Suggestions

Developed Hydraulic Power (KW) = Flow (LPM) * (Pdisc-Psuc) Kg/cm?*9.81/6000

Pump Efficiency =Developed Hydraulic Power (KW)/ Input Electric KW
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Condenser Water Pump

Condenser Water Pump No

Discharge Suction Condenser Developed Measured
Sy i Remarks/
NO- Pressure Pressure Water Flow| Hydraulic Power Input Pump efficiency. Comments/
(Pdisc) Kg/cm? | (Psuc) Kgicm?|  (LPM) (KW) Power (KW) Suggestions
Developed Hydraulic Power Flow (Lpm)*(Pdisc - Psuc)*9.81/6000
Pump Efficiency = Developed Hydraulic Power (KW)/ Input Electric KW
Cooling Tower
o Water inlet Water outlet Water Wet Bulb (i_(;(wg? Cooling Remarks/
' Temp. Temp. Flow Temp. : Tower IKW/ TR | Comments/
No. Capacity Effici S i
(Tin)°C (Tou) °C (LPM) | (Twb)°C (TR) clency uggestions

57| Page




Range= Tin-Tout

Cooling Tower Efficiency = Range* 100 / (Range + Approach)

Cooling Tower Capacity (TR) = (Tin-Tout)*Water Flow(LPM)*60/3024

Internal Lightening (Floor wise)

Approach= Tout-Twb

s Calculated Total Light P Measured Light
f. Floor Type of ot Total carpet '9 ower Average
NG fitting Wattage Y| Wattage| area Density (W/M2) Efficiency
' per Fitting covered Light Level (Lux) | (Lux/LPD)
DG set

1. Run the DG set at available load

2. The initial and final reading of the diesel tank and Energy meter needs to be recorded.
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Sr Rating of Period of Diesel Generated Specific fuel
' DG set | Makeof Start| Stop Operation Consumed Energy Consumption Remark
No set Time| Time /Observation
1 (KVA) (Hrs.) (Ltrs.) (KWH) KWH/Ltr
PS
1. Measurement on each UPS needs to be recorded
Sr. | Rating of | Make of Input Voltage Input Current Total current Total Voltage Remarks
No. UPS UPS Harmonic Harmonic
Distortion Distortion
(KVA)
THDiI THDv
Vrn | Vyn | Vbn Ir ly o
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LT Panels: LT Panels at Substation including capacitor

Panel Name:
Sr. | Input Voltage Input Input | Input | p. F. Total current Total Voltage Remarks
No. Harmonic Harmonic
Current KW KVA Distortion Distortion
Vrn | Vyn | Vbn |Ir ly Ib THDi THDv
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YRA Rord 9@/ Reserve Bank of India
Tmel fAUmT/ Estate Department
¥8ITE / Chandigarh

HETTE fRIA §F & PRITaT UG Bl SHoIl AW USIET HRIH 8 Jladg
feferar

Tender for

Conducting Energy Audit of the Bank’s Office Building in Chandigarh

HUIT-11/ Part—1l: Price Bid

Name of the Bidder:

Address:
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Reserve Bank of India
Estate Department
Chandigarh

Bill of Quantity

Name of work: Tender for Conducting Energy Audit of the Bank’s Office Building
in Chandigarh

Total Rate
Sr including GST
" | Description Qty. and all other
No.
charges
)
1 Rate for conducting Energy Audit and Submitting Energy| L. S.
Audit Reports (Draft (1 set Colour Printed Form) and Final
Copy (3 set in Colour Printed Form)) as per the scope
specified in the tender Part-I.
(Rate inclusive GST and any other charges)
Date: Seal and Signature of the Agency

Place:
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